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IN THE CENTRAL ADMINISTRATIVE TRIBURAL

- HYDERABAD BENCH : AT HYDERABAD.

* oK %

0.A. Ne. 174/90 Dt. of Decision : 19.11.93

M. Abdul Gaffoor . « Applicant.

u%‘

1. The Union of India rgpresented
hy Gensral Manager,_SOuth Bentral
Railwvay, Sscunderabad,

2. The Divisional Railway Manpager,
South Central Railuay,
Guntakal . "« « Respondents,

Counsel for the Applicant : Mr. N. Ram Mohan Rao.

Counsel Por the Respondents : Mr. NV. Ramana, Addl.(CGSC

CORAM:

THE HON'BLE - SHRI A, 8. GORTHI :  MEMBER (ADMN,)

THE HUN'BLE’SHRI T. CHANDRASEKHARA REDDY : MEMBER (JupL.)
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0,A. 174/90 ‘ Dt. of Decision : 19.11.93

ORDER

§ As per Hon'ble Shri A.B. Gorthi, Member (Admn.)

The cfgim of the applicant is that he
should be regularised in-the post of Passengar
Driver with effect from 1B8.2.84 and on that
basis, he be gonsidered for the next promotion

to the post of Mail/Express Train Driver.

2. , The applicant joined service as a
Foreman on 4,3.63. In 1970 he was promoted as
Driver (C), He appeared for sslection Po?
promotion to the post of Passenger Driver.

On 6.2.84 he was promoted dn aghoc basis ag

Ao ¢

Passenger Driver and ever since he is been
continuously working in that post, A prouisiqnal-
seniority list of Drivers {(A) (Passenger) yas
published on 25,2.85 and in the said list the
applicént's name wa shown a& serial number 49,

dn another provisional seniority list communicated
on 28.10.89, the name of the applicant ués brought
down to serial number 528. Aggrieved by ths

same he has rspresented to the authoritiss

ccncerned buft without any succmssge.
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3. The faspondents in their reply affidavit
haye stated thet the applicant yas a@lerted on
15.2.83 to attegnd the seiection test for the

post of Passenger Driver. Two hundred and sixty
two employees including the applicant were to be
testad/intervisuved by a committee of officers on
different dates,since all the Drivers gould not

be spared at the same fime due to 8dministrative
xigencies. As selection process yas in progress
to Pill up eae-*eéikg’uacancies?tha reSpondents: effected
some adhoc promotions., As a result)the applicant
was promoted in ngrua;y ‘84 as aj'adhoé:?assgnge;
Driver. The adheoc prﬁmotion was nNot to confer any
right to claim seniority on the basis of such
promotion. The applicant could not be successful
at the selection and hance his name did not figure
in the panel of selected gandidates)cansaquantly
his juniors were promoted. Applicant was howeyer
allouwed to continueg as a Paséééger Driver pursly
on a8n adghoc basis, Subsaquéntly when the next
selection process yas Hinitiated the applicant
appeared for thes selection on 20.2.89, and uwas
declare successful. In view of this the respondents
regulariSHithe services of the applicant as a
Passenge? Driver with effect fraom 21.9.89;' The

sgniority of the applicant yas accordingly refelected
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based on the date of his ragularisétion in the

pust' of Passenger Driver. The re‘sponden@ thus

contend that thé applicantéseniurity in the

gradeloF @%ssenger Driver was correctly shoun,
A A

on the basis of his pgqulari=stien with effact
- "

f"rom 21 09089-

4. The applicant appsared fdr the selection

test held in‘1983;84 but yag not succegsful there at.

Promotion to the post o% Passenéer Dfiuer.hg‘és A

purely on selECtian)the applicant hed no E}ght

to be promoted to that post on a regular basis.

His promotion an én aqhqc basis uas-gsg&iy a5 o

stop gap measufe and for Administrative €xigencies,

The applicant having qualified at the stipulated

test in 1589 was promoted on a regular‘basis as

a-passgnger Driver with ePfact Prom 21.3.89.

Iﬁ these gircumstancesrue do not find any

irregularity in the matter of fixation of seniority

of the applicant. He cannot havs any legitimate
4«.4"' 'rwc‘

grievance;if ik Auniors who ase dec}ared successful

in the selection prior to him yere promoted as

Péssanéer Orivers earlier and ygre giusn

seniority over him,

5. - We have perused the rscord and heard

the learned counsel for both the parties,
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Ge \Je do not Pind any merit in the application
and the game is dismissed. There ghall be no order

ag to costs,.

'—[H - C )\-—-—-N':}'\u- Jc"‘""—“ﬂ_n_f _J—»\JTS
(T. CHANDRASEKHARA REDDY) (A.B. GORTHI)

MEMBER (JUDL.) MEMBER (ADIN.)

R
Dated : The 19th November 53, ' l
(Dictation in Open Court) :

spr Deplty Registrar(ludl,)
Copy to:=-
1. The General Manager, South Central Raj i L
" ecunoonia 2 ilway, Union of India,
2., The Divisipnal Railuva Manager, S i v
Suntorars y ger, Jouth Central Railuay,
3. One copy to Sri. N.Ram Mghan Rao, advocate, CAT, Hyd.
4. One copy to Sri. NoYVeRamama, Addl. CGSC, CAT, Hyd.
S« One copy to Library, CAT, Hyd,
6. One sparé COpY.
Rsm/-
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IN THE CEETPAL ADMINISTRATIVE TRIBUNAL
, ERABAD BENCH 3 HYDERAFAD .
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1
THE HON'3LE MR JUSTICE V.NEELADRI .RAD
‘ i VICE~CHAT EMAN
i
z :
AND
THE HOH'BLL MR.AeBeGORTHI  ;NEMBER(A)
, AND _
THE HON'BLE MR.T.CHANDRASEKHAR RED.
' " MEMBER(.J)
D -
TEE HON'BLE MR.R/y BANGARAJAN $MEMBER(A)
pateas / /v /~1993
/:
ORBER/JUDGMENT ¢ S
M ALRAS O e i N
: . i
O.A.No, /74 )¢
T.a.No. e WP e )
r—"‘_—'"'”""_—_
Admfuttted and Interim directions
issued. '
Allowed,
.Diépé}:ed of with directions.
“ wivrissed.
Dismissed as withdrawn.
Dismissed for default,
Re jected/Ordered. :
O order as to'coqﬁsaﬂnmrw‘”T"w PRI
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